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; London, W-2, President Dr. Jagjit
Siagh with the caption “The Mas-
sacre at Golden Temple, Amritsar”,

Possession of helicoplers with anti-
tank missiles by Pakistan

3187. SHRI RAMANAND YADAV:
SHR] BANDHU MAHTO):.

Will the PRIME MINISTER be
pleased to state;

(a) whHether Government are aware
that Pukistan hag got its lelicopters
fitted with anti_tank missiles;

(b) whether the Indien Ajr Force
has becn demandmg acquisition of
such system for the last ten years;
aned

,(c) it so, what are the reasong for
which India hag 0t inducted helicop-
ten; fitted with anti-tank miss:les?

THE MINISTER OF STATE IN
THE DEPARTNMWMNT OF DEFENCE
RESEARCH AND DEVELOPMENT
(SHRI ARUN SINGH): (a) Yes, Sir.
" (b) and (&) Aupropriate aciion has
been taken 1o  ensure that IAF has
adequa.c anti-tank capabilities,

Possession of crotale missileg by
Pakistan

3188. SHRI RAMANAND YADAV:
SHRI BANDHU MAHTO:

Will the PRIME MINISTER be
srleased to stale,

(a) whether Government are aware
of the possession of rcrotale missiles
by Pakistan, a quick reattion missile
whirh tan g¢ er” Lit an aireraft in
eight soconds unly; snc

(b) whether the Indian army has
got similar missiles and whether Go-
vernment are cunsicering to  acquire
such type of 1uissiles or to produce
them ir; the country? Lo
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THE MINISTER OF STATE IN
THE DEPARTMENT O: DEFENCE
RESEARCH ANMND DEVELOPMENT
(SHRI ARUN SINGTH) (a) Govern-
ment bave scen rejur{y about Pakis-
tan having Crotale surface-to-air mis-
siles,

(h) Our defence forces have ade-
quate and appropriate air defence
capability.

agiTred & ‘“aw fruar war
faga®, 1984 & fag vy
#! gAxAfa
3189. ™1 WIW TEO WILA(UI ;
i wax fag ;awr .

#1T T ¥/ 47 FAT FiFAT I
fa E : L
(#)aFm 73 89 § 5 waAg
faqrd  goew g @ifta EaTw
fecrar swar fagaa, 1984”7 Wezsfa
F #afa & fer WA AW
%5, 1984 # ey g wAT AT 9T
A 4T #dT ax wAsfa  wTA wE
Fiougg ; AT

(@) afe gr, a1 Usasmy, <&
fagast & w1q Fa1 § «  Wezela
F1 wanfa ¥ A7 AT & 6TA
wfraq § a¥l gA% A weas fagaw
zq gamATy fogfaa g1
sicq =T a1 ?

wew fawr R s wAr (Y
qoqo ®MAT): (%) Frgh, W

(a) us §=i ged g1 -

[See Appendix CXXXIV, Annexure
No. 59].

Income of Pondicherry Administration

3190. SHR]I V. NARAYANASAMY:
Will the Minis‘cy of HOME AFFAIRS
be pleased to state:

(a) whleat was the total income of
the Pondicherry Administration
through Central Sales-tax, income-
tax, excise duty for the yecar 1984-85;
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(b) what was the amount given by
the Centra] Government as grant
during the said period;

{c) wheiher the Central Govern-
fent have any proposal for raising
the revenue in the Union Territory of
Pondicherry by changing the tax pat.
tern equalising it to that in other
States; and

(d) if ko, when it will be imple-
mented? '

-

THE MINISTER OF STATE IN
THE DEPARTMENT OF STATES
(SHRI P. A, SANGMA): (a) Income
realised from Central Sules-{ax is
Rs. 91.75 1akhs. The amount realised
under Ceniral exclse is  Re 908.20
lakhs, Since there is no separate Com-
‘missioner for Income-tax, Pondiclerry
{igares are not gegarately available
However, enlire proceeds under Cen-
tral Sales-tax, Income-tax and Cen-
tral Excice are credited to Govern
ment ol Indiy and no portior, of these
taxes is allocated in favour of Union
Territory of Poncicherry. - = "

(b) Rs. 2196 69 lakhs : F.

(Rs. 160343 lakhs—Plan) -
“(Rs. 593.26 lakbs--Non Plan)

(¢) No, Sir,

— ttw e e s

(d) Doec nnt arise. .- . |

-

®  Dowry deaths in Delhi

" 3191, SHRI S. W. DIIABE.:
SHRI ASHWANI KUMAR:

Will the Minister of HOME APF-
FAIRS be pleased to state,

(a) how many deaths have taken
p'ace dGue to non-payment of dowry
in Delhi during the year 1984-85 and
. tif] 31st October. 1985;

{b) whether any prosecution have
scen launched under the Dowry Pro-
hibition Act, 1961 and other laws; and
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(c) if g0, with what results?

THE MINISTER OF STATE IN

THE DEPARTMENT OF STATES

(SHR1 P. A, SANGMA); (a) During
the year 1984-85 (1-4-1584 to 31-3-83)
50 caseg of deathg were reported for
ncn-payment of dowry while 32 such
cases were reported during the period
from 1-4-1985 to 31-10-1985 in the

Union Territory of Delhi. .

(b) Yes, Sir.

(c¢) Details of the prosecution laun-
ched ¢nd persons arrested are as um-
der:— o

Period C ses re- Persons

ported  arrested
1-4-1984 to 31-3-1985 50 115
1-4-1985 to 31-10-1985 32 8o

Visit of ths Nicaraguan Ministey of
External Relations to India

3192. SH'T RAMACHANDRA
BHARDWAJ:
SHRIMATI MAIMOONA
SULTAN: )

Wiil the Minister of EXTERNAI,
AFFAIRS be pleased to state:

(a) whether the Nicaraguan Minis-
ter of External Relations visited New
Dzihi in the tnird week of November,
1985; :

(b) if so, what issues of bilateral
and international ‘importance werc
discussed with him; and

(c) what was the outcomea thereoi?

THE MINISTER OF EXTERNAL
AFFATRS (SHRI B, R. BHAGAT):
(a) Yes, Sir.

(h) Mattery of bilateral ang inter-
national interest were discussed.

(¢) The discussion Lelped both sides
undevitand each otherg Points of
view,



